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T. S. CASE NO. 06/2015 

 

High Court Form No. (J) 2. 

Heading of Judgment in Original Suit 

District: UDALGURI. 

IN THE COURT OF MUNSIFF, UDALGURI. 

 

PRESENT: KUMARI ARTI, AJS, 

MUNSIFF, UDALGURI. 

MONDAY, THE 23RD DAY OF DECEMBER, 2019 

TITLE SUIT NO. 06/2015 

 

Sh. Kusheswar Ram & Ors.      

          

 ….Plaintiffs 

-Vs- 

Bazaar Bebasayee Santha, Tangla                                        ...Defendant 

Sh. Rajbongshi Gohain                                                      ..Pro-defendant 

 

 

This suit coming on for final hearing on 20.12.2019 in the presence of:- 

 Sh. M. C. Narzary   Advocate for the plaintiffs.  

         Sh. Rajib Sarmah                         Advocate for the defendant. 

 

And having stood for consideration to this day, the Court delivered the 

following judgment:- 
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    JUDGMENT 

 

1. The brief facts leading to the institution of this suit as is revealed from 

the plaint is that Plaintiffs belong to schedule caste community, 

therefore, forefathers of plaintiffs came to Tangla Town during the 

reign of British India and settled on schedule A land. Revenue Authority 

settled the land dispute with Jogdeo Das and Jadu Muchi who were 

grandfather of the plaintiffs. In 1974 schedule land was covered by dag 

no. 724/928 and periodic patta no. 333 during the last settlement 

operation  dag no. was changed to new dag no. 1121 and new periodic 

patta no. 416 of Tangla Town. Jadu Muchi died in the year 1974 leaving 

behind his son Ram Chandra Muchi and Ram Chandra Muchi died about 

10 years ago leaving behind  plaintiffs namely, Kusheswar Ram, 

Rameswar Ram and Biseswar Ram as his successor. Jogdeo Das died in 

the year 1979 leaving behind Anuplal who also died 09 years ago 

leaving behind his son Biren Das plaintiff no. 4 and grandson of Jogdeo 

Das his sole successor. Since Jogdeo Das and Jadu Muchi were cousins 

and they have been living on schedule A land along with their family 

members and they verbally sold 9 lechas of land out of schedule A land 

on consideration of Rs. 90/-  to defendant no. 2 Sri Rajbongshi Gohain 

and has delivered the possession thereof. Sri Rajbongshi Gohain has 

been living on the land with his family by constructing house on the 9 

lechas of land. By the right of purchase and possession the name of 

Rajbongshi Gohain has been mutated in 9 lechas of land thus plaintiffs 

got right, title and interest and possession over 1K 17 L of land after 

selling 9 lechas  of land to pro-forma defendant no. 2 Rajbongshi 

Gohain. 1K 17 L  land described in schedule B and 9 lechas of land sold 

to Rajbongshi Gohain is described in schedule C and both land is 

described in schedule A. plaintiffs  have got joint right, title and interest 

and possession over the schedule B land and have been paying land 

revenue for the said land. On 09.03.15 when plaintiff Kusheswar Ram 

approached the office of Mouzadar Dakua of Tangla to pay land 

revenue then Mouzadar refused to receive the land revenue of the 

periodic patta land on the ground that defendant no. 1 has got his 
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name mutated in respect of 1K 3L land in schedule A land. Thereafter, 

plaintiffs obtained certified copy of schedule A land and came to know 

that defendant no. 1 has got his name mutated in place of Jadu Muchi 

by right of purchase as per dated 09.09.2002 of the Circle Officer, 

Harisinga Revenue Circle Office passed in mutation case no. 14/2002-

03. The contention of plaintiffs is that Jadu Muchi never executed in 

sale deed of 1 K 3 lechas land in favour of  defendant no. 1 nor 

received any consideration money thereof. Neither any such deed 

transferred for aforesaid 1 K 3 lechas of land in favour of defendant 

could be found from the Sub-Registrars Office. On the other hand in 

2002 Jadu Muchi was not alive, therefore, no notice of mutation case 

no. 14/2002-03 was served upon plaintiffs neither they had any 

knowledge of such mutation. But, defendant no. 1 has no possession of 

any part of the schedule A land in fact they are in occupation by some 

other land situated on the western side of schedule A land out of 

boundary of that land. 

2. Defendants appeared and contested the present suit by way of filing 

the written statement wherein the defendants took routine plea of 

denial of the allegations put upon them by plaintiffs and they contended 

that Tangla Bazaar Babasayee Santha was established in 1985 and 

certificate of registration of society was obtained from the proper 

authority and Sri Ajit Kumar Saha  representing as secretary from its 

inception. Defendants had purchased land from Jadu Muchi and he had 

transferred a plot of land measuring 1K 3 lechas covering by dag no. 

1121 periodic patta no. 416 situated at Tangla Town Dakua Mouza. 

Jadu Muchi transferred the said land in favour of defendant by 

registered sale deed no. 264/2002 for consideration of sum of Rs. 

30,000/- on 15.03.2002. After purchase of the said land defendants 

started construction of multi storied building  on the said land, at 

present there existed two storied building and in the mean time by right 

of purchase and possession land mutated in the name of defendant and 

defendant has been paying land revenue regularly for the said land. On 

the ground floor of the building three rooms given on rent for business 

purpose and on the first floor Santha as its own office. Second floor of 

the said building is under construction.  
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3. On the above pleadings, my predecessor court framed the following 

issues:- 

i. Whether there is cause of action in the instant suit? 

ii. Whether the suit is maintainable? 

iii. Whether the plaintiffs have any right, title, interest and 

possession over the schedule B land? 

iv. Whether the mutation order dated 09/09/02 of the Circle 

Officer, Harisinga Revenue Circle passed in Mutation Case 

Number 14/2002-03 mutating the name of defendant number 1 

is illegal, collusive and hence liable to be cancelled?  

v. Whether the plaintiff is entitled to a decree as prayed for? 

vi. Whether there is a cause of action for the counter claim of the 

defendant?  

vii. Whether the counter claim is maintainable in its present form? 

viii. Whether defendant have any right, title and interest over the 

land purchased by the registered sale deed number 267/2002 

dated 15/03/2002?  

ix. Whether the defendant is entitled to get a decree as prayed for? 

x. To what relief/reliefs the parties are entitled to?  

 

4. During trial, plaintiffs side examined only five witnesses. All the PWs 

were cross examined by the Defendant. Defendant had adduced eight 

DWs.  All the DWs were cross examined by the plaintiff. I have also 

perused the document exhibited in the suit. 

5. I have heard argument of Learned counsel for both the parties. 

 

DISCUSSION, DECISION AND   REASONS THEREOF : 

Let’s first discuss the evidence deposed by witnesses of 

each party: 

6. P.W.1 Sh. Kusheswar Ram deposed that he's one of the plaintiffs 

and grandson of Lt. Jadu Muchi and belong to schedule caste 

community. His forefathers came to Tangla during British time and 

settled here. In 1974 schedule A land was covered by dag no.724/928 

and PP no. 333 but by last settlement same was changed to dag 

no.1121 and PP no.416 of Tangla Town. Jadu Muchi died in the year 
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1974 leaving behind his son Ram Chandra Muchi and Ram Chandra 

Muchi died about 10 years ago leaving behind  plaintiffs namely, 

Kusheswar Ram, Rameswar Ram and Biseswar Ram as his successor. 

Jogdeo Das died in the year 1979 leaving behind Anuplal who also died 

09 years ago leaving behind his son Biren Das plaintiff no. 4 and 

grandson of Jogdeo Das his sole successor. Since Jogdeo Das and Jadu 

Muchi were cousins and they have been living on schedule A land along 

with their family members and they verbally sold 9 lechas of land out of 

schedule A land on consideration of Rs. 90/- to defendant no. 2 Sri 

Rajbongshi Gohain and has delivered the possession thereof. Sri 

Rajbongshi Gohain has been living on the land with his family by 

constructing house on the 9 lechas of land. By the right of purchase 

and possession the name of Rajbongshi Gohain has been mutated in 9 

lechas of land thus plaintiffs got right, title and interest and possession 

over 1K 17 L of land after selling 9 lechas  of land to pro-forma 

defendant no. 2 Rajbongshi Gohain. 1K 17 L land described in schedule 

B and 9 lechas of land sold to Rajbongshi Gohain is described in 

schedule C and both land is described in schedule A. plaintiffs  have got 

joint right, title and interest and possession over the schedule B land 

and have been paying land revenue for the said land. On 09.03.15 

when plaintiff Kusheswar Ram approached the office of Mouzadar 

Dakua of Tangla to pay land revenue then Mouzadar refused to receive 

the land revenue of the periodic patta land on the ground that 

defendant no. 1 has got his name mutated in respect of 1K 3L land in 

schedule A land. Thereafter, plaintiffs obtained certified copy of 

schedule A land and came to know that defendant no. 1 has got his 

name mutated in place of Jadu Muchi by right of purchase as per dated 

09.09.2002 of the Circle Officer, Harisinga Revenue Circle Office passed 

in mutation case no. 14/2002-03. The contention of plaintiffs is that 

Jadu Muchi never executed in sale deed of 1 K 3 lechas land in favour 

of  defendant no. 1 nor received any consideration money thereof. 

Neither any such deed transferred for aforesaid 1 K 3 lechas of land in 

favour of defendant could be found from the Sub-Registrars Office. On 

the other hand in 2002 Jadu Muchi was not alive, therefore, no notice 

of mutation case no. 14/2002-03 was served upon plaintiffs neither 
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they had any knowledge of such mutation. But, defendant no. 1 has no 

possession of any part of the schedule A land in fact they are in 

occupation by some other land situated on the western side of schedule 

A land out of boundary of that land. 

          In cross examination he stated that he cannot furnish any 

documentary evidence to prove that he is the grandson of Jadu Muchi. 

Ajit Kumar Saha is the secretary of Bazaar Bebasayee Santha, 

therefore, he can identify him. He has knowledge that the defendant 

has  three storied building and is rented for shops. He stated that 

Bazaar Bebasayee Santha building is not situated over the suit land as 

per his knowledge and Bazaar Bebasayee Santha has not occupied his 

land. Rameswar Ram was his elder brother and died in 2016, Bihar. 

Rameswar Ram was residing with him in the house at Tangla. He has 

also seen the voter list in which name of Shakuntala Devi wife of 

Rameswar Ram. He has filed this suit for 1K and 17 L of land which is 

mentioned in schedule B. He did not implead Rajbongshi Gohain as pro 

forma defendant in this suit. Plaintiff no. 2 Biseswar Ram  has not been 

examined as witness in this suit. He did not file any objection petition 

before Circle officer and Deputy Commissioner’s office having 

knowledge that suit land has been mutated in the name of defendant.  

7. P.W.2 Sh. Rupesh Singh deposed that he's neighbour of plaintiffs 

and he has knowledge about the suit land. He contended that plaintiffs 

belonged to scheduled caste community. Their forefathers came to 

Tangla during British time and settled here. In 1974 schedule A land 

was covered by dag no.724/928 and PP no. 333 but by last settlement 

same was changed to dag no.1121 and PP no.416 of Tangla Town. 

Jadu Muchi died in the year 1974 leaving behind his son Ram Chandra 

Muchi and Ram Chandra Muchi died about 10 years ago leaving behind  

plaintiffs namely, Kusheswar Ram, Rameswar Ram and Biseswar Ram 

as his successor. Jogdeo Das died in the year 1979 leaving behind 

Anuplal who also died 09 years ago leaving behind his son Biren Das 

plaintiff no. 4 and grandson of Jagdeo Das his sole successor. Since 

Jagdeo Das and Jadu Muchi were cousins and they have been living on 

schedule A land along with their family members and they verbally sold 

9 lechas of land out of schedule A land on consideration of Rs. 90/-  to 
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defendant no. 2 Sri Rajbongshi Gohain and has delivered the 

possession thereof. Sri Rajbongshi Gohain has been living on the land 

with his family by constructing house on the 9 lechas of land. By the 

right of purchase and possession the name of Rajbongshi Gohain has 

been mutated in 9 lechas of land thus plaintiffs got right, title and 

interest and possession over 1K 17 L of land after selling 9 lechas  of 

land to pro-forma defendant no. 2 Rajbongshi Gohain. 1K 17 L  land 

described in schedule B and 9 lechas of land sold to Rajbongshi Gohain 

is described in schedule C and both land is described in schedule A. 

plaintiffs  have got joint right, title and interest and possession over the 

schedule B land and have been paying land revenue for the said land. 

On 09.03.15 when plaintiff Kusheswar Ram approached the office of 

Mouzadar Dakua of Tangla to pay land revenue then Mouzadar refused 

to receive the land revenue of the periodic patta land on the ground 

that defendant no. 1 has got his name mutated in respect of 1K 3L land 

in schedule A land. Thereafter, plaintiffs obtained certified copy of 

schedule A land and came to know that defendant no. 1 has got his 

name mutated in place of Jadu Muchi by right of purchase as per dated 

09.09.2002 of the Circle Officer, Harisinga Revenue Circle Office passed 

in mutation case no. 14/2002-03. The contention of plaintiffs is that 

Jadu Muchi never executed in sale deed of 1 K 3 lechas land in favour 

of defendant no. 1 nor received any consideration money thereof. 

Neither any such deed transferred for aforesaid 1 K 3 lechas of land in 

favour of defendant could be found from the Sub-Registrars Office. On 

the other hand in 2002 Jadu Muchi was not alive, therefore, no notice 

of mutation case no. 14/2002-03 was served upon plaintiffs neither 

they had any knowledge of such mutation. But, defendant no. 1 has no 

possession of any part of the schedule A land in fact they are in 

occupation by some other land situated on the western side of schedule 

A land out of boundary of that land. 

In cross examination he stated that he cannot read and write 

English, therefore, he is unable to say what is written in his evidence-

in-chief on affidavit as it is written in English language. He does not 

know the dag no. and patta no. of the suit land and not even dag no. 

and patta no. of the land over which building belonging to Bazaar 
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Bebasayee Sanstha is standing. He cannot say from whom Bazaar 

Bebasayee Sanstha had purchased that land. He cannot say when Jadu 

Muchi died. 

8. P.W.3 Sh. Megh Nath Singh deposed that he's neighbor of plaintiffs 

and he's knowledge about the suit land. He contended that plaintiffs 

belonged to scheduled caste community. Their forefathers came to 

Tangla during British time and settled here. In 1974 schedule A land 

was covered by dag no.724/928 and PP no. 333 but by last settlement 

same was changed to dag no.1121 and PP no.416 of Tangla Town. 

Jadu Muchi died in the year 1974 leaving behind his son Ram Chandra 

Muchi and Ram Chandra Muchi died about 10 years ago leaving behind  

plaintiffs namely, Kusheswar Ram, Rameswar Ram and Biseswar Ram 

as his successor. Jogdeo Das died in the year 1979 leaving behind 

Anuplal who also died 09 years ago leaving behind his son Biren Das 

plaintiff no. 4 and grandson of Jagdeo Das his sole successor. Since 

Jagdeo Das and Jadu Muchi were cousins and they have been living on 

schedule A land along with their family members and they verbally sold 

9 lechas of land out of schedule A land on consideration of Rs. 90/-  to 

defendant no. 2 Sri Rajbongshi Gohain and has delivered the 

possession thereof. Sri Rajbongshi Gohain has been living on the land 

with his family by constructing house on the 9 lechas of land. By the 

right of purchase and possession the name of Rajbongshi Gohain has 

been mutated in 9 lechas of land thus plaintiffs got right, title and 

interest and possession over 1K 17 L of land after selling 9 lechas  of 

land to pro-forma defendant no. 2 Rajbongshi Gohain. 1K 17 L  land 

described in schedule B and 9 lechas of land sold to Rajbongshi Gohain 

is described in schedule C and both land is described in schedule A. 

plaintiffs  have got joint right, title and interest and possession over the 

schedule B land and have been paying land revenue for the said land. 

On 09.03.15 when plaintiff Kusheswar Ram approached the office of 

Mouzadar Dakua of Tangla to pay land revenue then Mouzadar refused 

to receive the land revenue of the periodic patta land on the ground 

that defendant no. 1 has got his name mutated in respect of 1K 3L land 

in schedule A land. Thereafter, plaintiffs obtained certified copy of 

schedule A land and came to know that defendant no. 1 has got his 
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name mutated in place of Jadu Muchi by right of purchase as per dated 

09.09.2002 of the Circle Officer, Harisinga Revenue Circle Office passed 

in mutation case no. 14/2002-03. The contention of plaintiffs is that 

Jadu Muchi never executed in sale deed of 1 K 3 lechas land in favour 

of  defendant no. 1 nor received any consideration money thereof. 

Neither any such deed transferred for aforesaid 1 K 3 lechas of land in 

favour of defendant could be found from the Sub-Registrars Office. On 

the other hand in 2002 Jadu Muchi was not alive, therefore, no notice 

of mutation case no. 14/2002-03 was served upon plaintiffs neither 

they had any knowledge of such mutation. But, defendant no. 1 has no 

possession of any part of the schedule A land in fact they are in 

occupation by some other land situated on the western side of schedule 

A land out of boundary of that land.  

In cross examination he stated that he does not remember the 

area of land mentioned by him in his affidavit under schedule A, B and 

C although he has mentioned in para 4 of his affidavit that 9 L land has 

been sold to Rajbongshi Gohain. Son of Rajbongshi Gohain is Gaya 

Gosain and he is living at Tangla but he does not know Jadu Muchi 

died. There is building of Bazaar Bebasayee Santha but he does not 

know who is paying Revenue of the same. He does not know whether 

plaintiff has submitted any legal certificate. He was present  in the 

funeral of Rajbongshi Gohain but he does not know the date on which 

he died and according to him he died 20/25 years back. He does not 

know the dag no. and periodic patta no. of the building of defendant.  

9. P.W.4 Sh. Ranjit Deka deposed that he knows both the parties and 

he's knowledge about the suit land. He contended that plaintiffs 

belonged to scheduled caste community. Their forefathers came to 

Tangla during British time and settled here. In 1974 schedule A land 

was covered by dag no.724/928 and PP no. 333 but by last settlement 

same was changed to dag no.1121 and PP no.416 of Tangla Town. 

Jadu Muchi died in the year 1974 leaving behind his son Ram Chandra 

Muchi and Ram Chandra Muchi died about 10 years ago leaving behind  

plaintiffs namely, Kusheswar Ram, Rameswar Ram and Biseswar Ram 

as his successor. Jogdeo Das died in the year 1979 leaving behind 

Anuplal who also died 09 years ago leaving behind his son Biren Das 
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plaintiff no. 4 and grandson of Jagdeo Das his sole successor. Since 

Jagdeo Das and Jadu Muchi were cousins and they have been living on 

schedule A land along with their family members and they verbally sold 

9 lechas of land out of schedule A land on consideration of Rs. 90/-  to 

defendant no. 2 Sri Rajbongshi Gohain and has delivered the 

possession thereof. Sri Rajbongshi Gohain has been living on the land 

with his family by constructing house on the 9 lechas of land. By the 

right of purchase and possession the name of Rajbongshi Gohain has 

been mutated in 9 lechas of land thus plaintiffs got right, title and 

interest and possession over 1K 17 L of land after selling 9 lechas  of 

land to pro-forma defendant no. 2 Rajbongshi Gohain. 1K 17 L  land 

described in schedule B and 9 lechas of land sold to Rajbongshi Gohain 

is described in schedule C and both land is described in schedule A. 

plaintiffs  have got joint right, title and interest and possession over the 

schedule B land and have been paying land revenue for the said land. 

On 09.03.15 when plaintiff Kusheswar Ram approached the office of 

Mouzadar Dakua of Tangla to pay land revenue then Mouzadar refused 

to receive the land revenue of the periodic patta land on the ground 

that defendant no. 1 has got his name mutated in respect of 1K 3L land 

in schedule A land. Thereafter, plaintiffs obtained certified copy of 

schedule A land and came to know that defendant no. 1 has got his 

name mutated in place of Jadu Muchi by right of purchase as per dated 

09.09.2002 of the Circle Officer, Harisinga Revenue Circle Office passed 

in mutation case no. 14/2002-03. The contention of plaintiffs is that 

Jadu Muchi never executed in sale deed of 1 K 3 lechas land in favour 

of  defendant no. 1 nor received any consideration money thereof. 

Neither any such deed transferred for aforesaid 1 K 3 lechas of land in 

favour of defendant could be found from the Sub-Registrars Office. On 

the other hand in 2002 Jadu Muchi was not alive, therefore, no notice 

of mutation case no. 14/2002-03 was served upon plaintiffs neither 

they had any knowledge of such mutation. But, defendant no. 1 has no 

possession of any part of the schedule A land in fact they are in 

occupation by some other land situated on the western side of schedule 

A land out of boundary of that land. 
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In cross examination he stated that his house is situated at a 

distance of ½ kilometer from the suit land. Bazaar Bebasayee Santha 

was purchased the land in 2002 and started construction of the same 

and mutated the same in their name since then they have been paying 

Revenue. Ajit Kr. Saha is the secretary of Bazaar Bebasayee Santha and 

same has been mutated in his name. He does not know the boundary, 

Dag no., Patta no. of the Bazaar Bebasayee Santha land. Neither the 

area of land is known to him. He knows that son of Rajbongshi Gohain  

who lives in Tangla. This suit has been filed for  1k 3L of land. I have 

no knowledge about the wife of Rameswar Ram and as per my 

knowledge Rameswar Ram was died unmarried. There is no dispute 

where the Bazaar Bebasayee Santha is situated and that land is not 

plaintiff’s land and they did not know have any claim over it. In 2002  

suit land was mutated in the name of defendant in place of Jadu Muchi.  

10. P.W.5 Sh. Biren Das deposed that he's one of the plaintiffs and 

grand-son of Lt. Jogdeo Das and he's knowledge about the suit land. 

He contended that plaintiffs belonged to scheduled caste community. 

Their forefathers came to Tangla during British time and settled here. 

In 1974 schedule A land was covered by dag no.724/928 and PP no. 

333 but by last settlement same was changed to dag no.1121 and PP 

no.416 of Tangla Town. Jadu Muchi died in the year 1974 leaving 

behind his son Ram Chandra Muchi and Ram Chandra Muchi died about 

10 years ago leaving behind plaintiffs namely, Kusheswar Ram, 

Rameswar Ram and Biseswar Ram as his successor. Jogdeo Das died in 

the year 1979 leaving behind Anuplal who also died 09 years ago 

leaving behind his son Biren Das plaintiff no. 4 and grandson of Jagdeo 

Das his sole successor. Since Jagdeo Das and Jadu Muchi were cousins 

and they have been living on schedule A land along with their family 

members and they verbally sold 9 lechas of land out of schedule A land 

on consideration of Rs. 90/-  to defendant no. 2 Sri Rajbongshi Gohain 

and has delivered the possession thereof. Sri Rajbongshi Gohain has 

been living on the land with his family by constructing house on the 9 

lechas of land. By the right of purchase and possession the name of 

Rajbongshi Gohain has been mutated in 9 lechas of land thus plaintiffs 

got right, title and interest and possession over 1K 17 L of land after 
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selling 9 lechas  of land to pro-forma defendant no. 2 Rajbongshi 

Gohain. 1K 17 L  land described in schedule B and 9 lechas of land sold 

to Rajbongshi Gohain is described in schedule C and both land is 

described in schedule A. plaintiffs  have got joint right, title and interest 

and possession over the schedule B land and have been paying land 

revenue for the said land. On 09.03.15 when plaintiff Kusheswar Ram 

approached the office of Mouzadar Dakua of Tangla to pay land 

revenue then Mouzadar refused to receive the land revenue of the 

periodic patta land on the ground that defendant no. 1 has got his 

name mutated in respect of 1K 3L land in schedule A land. Thereafter, 

plaintiffs obtained certified copy of schedule A land and came to know 

that defendant no. 1 has got his name mutated in place of Jadu Muchi 

by right of purchase as per dated 09.09.2002 of the Circle Officer, 

Harisinga Revenue Circle Office passed in mutation case no. 14/2002-

03. The contention of plaintiffs is that Jadu Muchi never executed in 

sale deed of 1 K 3 lechas land in favour of  defendant no. 1 nor 

received any consideration money thereof. Neither any such deed 

transferred for aforesaid 1 K 3 lechas of land in favour of defendant 

could be found from the Sub-Registrars Office. On the other hand in 

2002 Jadu Muchi was not alive, therefore, no notice of mutation case 

no. 14/2002-03 was served upon plaintiffs neither they had any 

knowledge of such mutation. But, defendant no. 1 has no possession of 

any part of the schedule A land in fact they are in occupation by some 

other land situated on the western side of schedule A land out of 

boundary of that land. 

In cross examination he stated that he is not aware of the 

contents of his evidence on affidavit. Neither he has knowledge of 

exhibits by his brother Kusheswar Ram. He cannot recognize plaintiff 

Rameswar Ram although death certificate of Rameswar Ram is 

submitted in the court  and only Kusheswar Ram has knowledge about 

it. He stated that he has not instituted this suit and he is not plaintiff in 

this suit, therefore, he has no knowledge of any documentary exhibit in 

this suit. He cannot recognize Rajbongshi Gohain the pro forma 

defendant. He does not know about the issuing authority of Ext-16. 

Exhibit A is the death certificate of Rameswar Ram which was 
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submitted in this suit and is available in the record which is proved 

original. His house is situated at a distance of 3 kilometers from the suit 

land.  

11. D.W.1 Sh. Ajit Kr. Saha deposed that he is the Secretary of Tangla 

Bazaar Babasayee Santha and same was established in 1985 and 

certificate of registration of society was obtained from the proper 

authority and he is representing as secretary from its inception. 

Defendants had purchased land from Jadu Muchi and he had 

transferred a plot of land measuring 1K 3 lechas covering by dag no. 

1121 periodic patta no. 416 situated at Tangla Town Dakua Mouza. 

Jadu Muchi transferred the said land in favour of defendant by 

registered sale deed no. 264/2002 for consideration of sum of Rs. 

30,000/- on 15.03.2002. After purchase of the said land defendants 

started construction of multi storied building on the said land, at 

present there existed two storied building and in the mean time by right 

of purchase and possession land mutated in the name of defendant and 

defendant has been paying land revenue regularly for the said land. On 

the ground floor of the building three rooms given on rent for business 

purpose and on the first floor Santha as its own office. Second floor of 

the said building is under construction. 

          In cross examination he stated that he knows the boundaries of 

the suit land. On the northern side still the house of Rameswar Ram is 

existing whereas Rameswar Ram expired and at present Kusheshwar 

Ram is residing there. Boundaries of the house in which Kusheshwar 

Ram is presently residing as follows-: North-Road, South-vacant land, 

East-Road and West-Bazaar Babasayee Santha and Tangla town falls 

under tribal belt. The transaction of the suit land 1K and 3L was done 

with the prior permission of BTC revenue authority. Although it was 

copy of the permission was attached with the record, he does not know 

whether still is attached with the record or not. Registered sale deed  

was written by one Sibu in the Mangaldoi Court but at present he had 

died. Before execution of the sale agreement meeting was held at my 

house with the owner of the land in the presence of Nanda Dulaldhar 

and Suklal Saha. He has signed his attendance sheet today as similar to 

that of signature of Ext-08 although resembled to my signature but I 
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have not signed exhibit-08. He has applied for the mutation of the suit 

land and in that mutation same was mutated in my name he does not 

have knowledge whether any officer had called the owner of the land or 

not and the owner of the land is dead now. He does not know whether 

any case by the plaintiff has been filed at Mangaldoi PS against me or 

not. Original exhibit-08 is still lying in the Mangaldoi Police station in 

connection with PS Case No. 672/15. He does not remember the latest 

number of Bazaar Babasayee Santha holding number. It is not a fact 

that Jadu Muchi died in the year 1974 as he got suit land registered in 

my name sold by Jadu Muchi in 2002. Bazaar Babasayee Santha is 

situated on the western side of the suit land measuring 1K and 3 L 

always the house of Rameswar Ram is standing. It is not a fact that 

they did not purchase the suit land. It is not a fact that Bazaar 

Babasayee Santha is in the name of Mahendra Prasad Sah and by 

mistake the suit land has been mutated in the name of Secretary 

Bazaar Babasayee Santha. 

12. D.W.2 Sh. Nanda Dulal Dhar deposed that Ajit Kr. Saha is the 

secretary of Tangla Bazaar Babasayee Santha and same was 

established in 1985 and certificate of registration of society was 

obtained from the proper authority and he is representing as secretary 

from its inception. Defendants had purchased land from Jadu Muchi and 

he had transferred a plot of land measuring 1K 3 lechas covering by 

dag no. 1121 periodic patta no. 416 situated at Tangla Town Dakua 

Mouza. Jadu Muchi transferred the said land in favour of defendant by 

registered sale deed no. 264/2002 for consideration of sum of Rs. 

30,000/- on 15.03.2002. After purchase of the said land defendants 

started construction of multi storied building on the said land, at 

present there existed two storied building and in the mean time by right 

of purchase and possession land mutated in the name of defendant and 

defendant has been paying land revenue regularly for the said land. On 

the ground floor of the building three rooms given on rent for business 

purpose and on the first floor Santha as its own office. Second floor of 

the said building is under construction. 

          In cross examination he stated that he can identify the suit land 

and its area is 1 K 3 L. He knows the boundaries of the suit land but he 
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cannot described the direction of the suit land. He does not remember 

in which direction of the suit land what is situated. Plaintiff’s house is 

situated in the East direction and office of the Bazaar Babasayee 

Santha, Tangla is situated in the West direction.  Building of Bazaar 

Babasayee Santha, Tangla has no connection with the suit land. Bazaar 

Babasayee Santha was originally in the name of Jadu Muchi and at 

present he does not live in Tangla as he left for Bihar many years ago. 

Once even He was joint secretary of the Bazaar Babasayee Santha, 

Tangla. He has not furnished any document declaring the death of Jadu 

Muchi. I do not remember from whom he came to know about the 

death of Jadu Muchi. Plaintiff is presumed to be the member of 

schedule cast community. It is not a fact that the land on which 

building of Bazaar Babasayee Santha, Tangla is standing at present was 

in the name of Mahendra Prasad Saha and is still in his name whereas 

dag no. and patta no.  of land under the possession of plaintiff was 

used to prepare sale deed to prove that Jadu Muchi had sold the land 

belonging to the plaintiff to the Bazaar Babasayee Santha, Tangla by 

making fraudulently sale deed. It is not a fact that Jadu Muchi died in 

the year 1974. It is not a fact that he has deposed false evidence in the 

interest of defendant. 

13. D.W.3 Sh. Dulal Saha deposed that Ajit Kr. Saha is the secretary of 

Tangla Bazaar Babasayee Santha and same was established in 1985 

and certificate of registration of society was obtained from the proper 

authority and he is representing as secretary from its inception. 

Defendants had purchased land from Jadu Muchi and he had 

transferred a plot of land measuring 1K 3 lechas covering by dag no. 

1121 periodic patta no. 416 situated at Tangla Town Dakua Mouza. 

Jadu Muchi transferred the said land in favour of defendant by 

registered sale deed no. 264/2002 for consideration of sum of Rs. 

30,000/- on 15.03.2002. After purchase of the said land defendants 

started construction of multi storied building  on the said land, at 

present there existed two storied building and in the mean time by right 

of purchase and possession land mutated in the name of defendant and 

defendant has been paying land revenue regularly for the said land. On 

the ground floor of the building three rooms given on rent for business 
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purpose and on the first floor Santha as its own office. Second floor of 

the said building is under construction. 

          In cross examination he stated that he can identify Sri 

Kusheswar Ram. He can also identify the suit land and its boundaries-: 

North-public road as well as railway road, South-house of Golap Gupta, 

East-Kusheswar Ram and West-Ramgyan Singh and Jogeswar Singh. 

Plaintiff is residing at the land which is situated on the eastern side of 

the suit land for about more than 10 years. Plaintiff has a house other 

than the house in which he is residing at present. Dag no. of suit land is 

1121 and patta no. 416. There is no relation between their land on 

which building of Bazaar Babasayee Santha is standing and the land on 

which plaintiff is residing by constructing the house. Since suit land falls 

under tribal area, therefore, any transaction relating to such land prior 

permission is required from the revenue office and this responsibility 

was given to Ajit Saha and according to his statement he had taken the 

permission of the revenue authorities. He does not remember the name 

of writer of sale deed agreement. According to me after the transaction 

of suit land i.e. in 2002 Jadu Muchi died but he could not furnish the 

documentary evidence proving the death of Jadu Muchi in the court. 

The land on which building of Bazaar Babasayee Santha is standing on 

that land Jadu Muchi once had temporary house made by thatch. He is 

residing in Tangla for several years from now but he cannot identify the 

person namely, Mahendra Prasad Sah. He do not know the relation 

between Jadu Muchi and Kusheswar Ram. It is not a fact that since 

Jadu Muchi had died in 1974 therefore no question arises regarding sale 

of the land over which building of Bazaar Babasayee Santha is standing 

presently. It is not a fact that the suit land sold in the name of 

Mahendra Prasad Sah and Jadu Muchi was standing on the land on 

which presently Kusheswar Ram is residing. It is not a fact that by 

exhibiting forged document the fake sale deed agreement was 

prepared. It is not a fact that I have deposed false evidence. 

14. D.W.4 Sh. Amalendu Chandra deposed that Ajit Kr. Saha is the 

secretary of Tangla Bazaar Babasayee Santha and same was 

established in 1985 and certificate of registration of society was 

obtained from the proper authority and he is representing as secretary 
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from its inception. Defendants had purchased land from Jadu Muchi and 

he had transferred a plot of land measuring 1K 3 lechas covering by 

dag no. 1121 periodic patta no. 416 situated at Tangla Town Dakua 

Mouza. Jadu Muchi transferred the said land in favour of defendant by 

registered sale deed no. 264/2002 for consideration of sum of Rs. 

30,000/- on 15.03.2002. After purchase of the said land defendants 

started construction of multi storied building  on the said land, at 

present there existed two storied building and in the mean time by right 

of purchase and possession land mutated in the name of defendant and 

defendant has been paying land revenue regularly for the said land. On 

the ground floor of the building three rooms given on rent for business 

purpose and on the first floor Santha as its own office. Second floor of 

the said building is under construction. 

          In cross examination he stated that he is the member of Bazaar 

Babasayee Santha, Tangla. He is residing in Tangla since 1967. My 

house is situated at a distance of 1/2 kilometer from the building of 

Bazaar Babasayee Santha, Tangla. He cannot identify Mahendra Prasad 

Sah. He can identify the land on which building of Bazaar Babasayee 

Santha is standing and the area of land is 1 K and 3 L and its 

boundaries-: North-public road, South-house of Golap Gupta, East-

Rameswar Ram and West-Ramgyan Singh and Jogeswar Singh. 

Kusheswar Ram and Rameswar Ram are brothers. The land is situated 

on the eastern side on which Bazaar Babasayee Santha building was 

occupied by Rameswar Ram and he himself residing there and other 

parts let on rent. He cannot describe the area of land on which 

Rameswar Ram is residing at present. There is no relation between the 

land on which the building of Bazaar Babasayee Santha is standing and 

the land on which Rameswar Ram is residing at present. Permission for 

the sale and purchase of the suit land is required and that permission 

was acquired by our secretary from Kokrajhar. He cannot say whether 

the copy of permission is furnished in the court or not by the secretary. 

Suit land was purchased in 2002 from Jadu Muchi. He cannot say 

whether death certificate of Jadu Muchi proving his death after 2002 is 

submitted in the court or not. It is not a fact that by producing fake 
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documents sale deed agreement was prepared. It is not a fact that he 

has deposed false evidence in the interest of defendants. 

15. D.W.5 Sh. Sukhlal Saha deposed that Ajit Kr. Saha is the secretary of 

Tangla Bazaar Babasayee Santha and same was established in 1985 

and certificate of registration of society was obtained from the proper 

authority and he is representing as secretary from its inception. 

Defendants had purchased land from Jadu Muchi and he had 

transferred a plot of land measuring 1K 3 lechas covering by dag no. 

1121 periodic patta no. 416 situated at Tangla Town Dakua Mouza. 

Jadu Muchi transferred the said land in favour of defendant by 

registered sale deed no. 264/2002 for consideration of sum of Rs. 

30,000/- on 15.03.2002. After purchase of the said land defendants 

started construction of multi storied building on the said land, at 

present there existed two storied building and in the mean time by right 

of purchase and possession land mutated in the name of defendant and 

defendant has been paying land revenue regularly for the said land. On 

the ground floor of the building three rooms given on rent for business 

purpose and on the first floor Santha as its own office. Second floor of 

the said building is under construction. 

          In cross examination he stated that he is the joint secretary of 

Bazaar Babasayee Santha, Tangla and Ajit Saha is the secretary of the 

same. Kusheswar Ram never filed any case against Ajit Saha. On the 

last page of exhibit no. 08 his name is as witness no. 1 but he has not 

signed the same. Boundaries of the land on which Bazaar Babasayee 

Santha is standing-: North-public road, South-land of Golap Gupta, 

East-Rameshwar Ram and West-Ramgyan Singh and Jogeswar Singh. 

Rameswar Ram and Kusheswar Ram are brothers. Eastern side of the 

suit land on which building of Bazaar Babasayee Santha  is standing 

and is possessed by Kusheswar Ram and he is residing there since 

more than 10 years from now. There is no relation between land on 

which the building of Bazaar Babasayee Santha is standing and the land 

on which Rameswar Ram is residing at present. The land on which 

building of Bazaar Babasayee Santha is standing was purchased by 

them in 2002 from Jadu Muchi. Jadu Muchi after selling his land went to 

his own state and died there. He cannot identify any person namely, 
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Mahendra Prasad Sah.  It is not a fact that this land was not sold by 

Jadu Muchi as he had died in 1974. It is not a fact that by producing 

fake documents sale deed agreement was prepared. It is not a fact that 

my signed is there on exhibit 08 which was executed on 29.09.15. It is 

not a fact that he has deposed false evidence.  

16. D.W.6 Sh. Nalini Kt. Das deposed that on receiving summons from 

the court he is present today on behalf of Chairman of Tangla Municipal 

Board to depose in this case, as mentioned in the summons he has 

brought with me the original voter list under Tangla Municipal Board 

ward no. 3 of 1996. Ext-Q is the certificate which was issued from his 

office i.e. Tangla Town Committee. Ext-Q(1) is the signature of 

Chairman of Tangla Town Committee and he can identify his signature. 

Ext-U is the original voter list of Tangla Town Committee ward no. 3 of 

1996 (under the objection of opposite party). Serial no. 522 of exhibit U 

is in the name of Rameswar Ram and his father Ram Chandra Ram and 

serial no. 523 is Sakuntla Devi wife of Rameswar Ram (under the 

objection of opposite party). Ext-V serial no. 522 the name of 

Rameswar Ram existing. Ext-W serial no. 523 is the name of Sakuntla 

Devi wife of Rameswar is existing. Ext-Q is certificate has been issued 

from our office i.e. Tangla Town Committee on the basis of Ext-Q. 

          In cross examination he stated that the name of husband of 

Sakuntla Devi is written as Rameswar not as Rameswar Ram. He does 

not know who has applied for the issue of the certificate i.e. Ext-Q. He 

cannot say whether Rameswar Ram is dead or alive at present. He has 

never seen any woman named Sakuntla Devi. There is possibility that 

many persons may exists in the name of Sakuntla Devi as well as in the 

name of Rameswar and he is not aware of the death of Rameswar Ram 

in 2015. Certificate i.e. exhibit Q has been prepared by me and 

Chairman just signed it. It is not a fact that since Rameswar Ram has 

already died in 2015 and exhibit Q has been issued in his name which is 

fake certificate i.e. exhibit Q has been issued from our office to 

defendant. It is not a fact that Rameswar Ram has been never married. 

It is not a fact that Sakuntla Devi is not the wife of Rameswar Ram. 

17. D.W.7 Sh. Nabajit Das deposed that on receiving notice from the 

court he is present today to depose my evidence as instructed by Circle 
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Officer, Harisinga Revenue Circle Office, Tangla. Ext-T is the certificate 

issued from Harisinga Revenue Circle Office, Tangla vide issued serial 

no. HRC/MISC-01/2017/6585 Dt. 21.06.17. Ext-T(1) is the signature of 

Circle Officer B.J. Mahanta and he can identify his signature. Ext-X is 

the application submitted by Sri Amit Kr. Saha to the SDC Harisinga 

Revenue Circle Office, Tangla. Ext-Y is the land verification report of lat 

Mandal Sri Kanak Barua. Ext-Y(1) is the signature of Kanak Barua and 

he can identify his signature. Ext-Z is the issued book of Harisinga 

Revenue Circle Office, Tangla w.e.f. 16.05.2017. In the page no. 17 of 

Ext-Z is serial no. 6585 land possession is written as (L) possession of 

Tangla Bazaar Babasayee Santha. The building which is situated on the 

land covered by dag no. 1121 and periodic patta no. 416 and its area 

11.5 lechas out of total 1 K and 3 L. 

          In cross examination he stated that he did not visit the land 

physically and he is deposing his evidence on the basis of certificate 

issued by the Circle Officer. Since he did not visit the land, therefore, he 

could not say who is using the land covered by dag no. 1121 and 

periodic patta no. 416 and he cannot describe the boundary of the land 

dag no. 1121 and periodic patta no. 416. He cannot say whose land is 

situated in the west side of the land covering by dag no. 1121 and 

periodic patta no. 416 and he cannot even described the boundary of 

dag no. 1121 and periodic patta no. 416 of the land. As per record 

towards west side of land covering by dag no. 1121 and periodic patta 

no. 416 and the land of Mahendra Prasad Saha is situated on the land 1 

B, 1K and 1 lecha covered by periodic patta no. 400 and dag no. 1120. 

18. D.W.8 Md. Makibar Rahman deposed that on receiving summons 

from this court he is present to give his evidence as Senior Assistant in 

the office of Sub-Registrar-cum-Marriage Officer, Mangaldai, Darrang. 

Ext-C is sale deed and same is finds place in the volume of register of 

his office dated 15.03.2002. As per record it appears that the then Sub-

Registrar, Mangaldai, Darrang who executed the sale deed on 

15.03.2002. and whose signature is in the volume of register and also 

in the Ext-C. Ext-C (10) is the signature of Bhupen Das the then Sub-

Registrar of Mangaldai, Darrang and he can identify his signature and 

the sale deed has been recorded on the page no. 92 volume of register 
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in the name of Jadu Muchi is mentioned as seller and the name of Ajit 

Kumar Saha has been mentioned in the register as purchaser. Ext-A & 

B is the volume of register where sale deed has been registered in the 

name of parties and along with volume register he has brought one 

NOC and revenue receipt. Ext-A & C is the NOC in which serial no. 7 

mentioned Jadu Muchi as seller and purchaser Ajit Kumar Saha 

secretary of Bazaar Babasayee Santha, Tangla. NOC no. is BAC/LR-

7/99/217 dated 20.11.2001 of Kokrajhar. DRS 83/2000/601 number 

given by ADC, revenue Mangaldai, Darrang. Ext-A & B is revenue 

paying receipt serial no. 0912934 dated 02.07.2001 in the name of 

Jadu Muchi. 

          In cross examination he stated that office of Sub-Registrar 

Darrang has jurisdiction over the land falling under its district only. NOC 

has been issued by BTC Revenue Authority Kokrajhar in the name of 

ADC Revenue Mangaldai, Darrang dated 22.10.2001 and the suit land 

falls in the district of Udalguri. Since I am working as Senior Assistant in 

the office of Sub-Registrar-cum-Marriage Officer, Mangaldai, Darrang 

for 10 months only, therefore, I am not in the capacity to identify the 

signature of Sub-Registrar, Mangaldai, Darrang Bhupen Das. The land 

with periodic patta no. 416 and dag no. 1121 with boundaries North-

Road, South-Gopal Gupta, East-land of Rameswar Ram & West-

Jogeswar Singh and Ramgyan Singh has been recorded in the volume 

of register and within above noted boundary vacant land is measuring 

1K 3 L which confirms the details in Ext-C i.e. sale deed.  

19. On discussion of evidence, perusal of case record, perusal of exhibits 

and on hearing of argument advanced by learned counsel for both the 

parties I am of the opinion that all the issues of plaint as well as 

counter-claim should be dealt separately. 

20. ISSUE NO.1&2: Perusal of plaint and evidence adduced transpires 

that this suit is maintainable as suit is filed within the limitation and 

under jurisdiction and has cause of action as Mouzadar of Dakua Mouza 

refused to accept the land revenue advanced by plaintiffs for the suit 

land on 09/03/2015, 12/03/2015 and on every subsequent occasion 

whenever plaintiff no,1 approached to pay the same and evidence 

reveals that defendant was permitted to make payment of the land 
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revenue of the suit land as his name was found to be mutated in place 

of Lt. Jadu Muchi whose death in the year 1974 was successfully 

proved by the plaintiffs by producing original death certificate issued by 

Bihar Government Ext.16, whereas on the other side sale-deed of 

purported sale of suit land produced by defendant i.e. Ext.C which has 

signature of Jadu Muchi in Assamese language created doubt as Jadu 

Much was Bihari and was illiterate, and above all he was proved not be 

alive at the time of signing of Ext.C, hence, issue no. 1&2 are decided 

in favour of plaintiff and against defendant. 

21. ISSUE NO.3: Suit is not bad for non-joinder of necessary party as 

because mere perusal of plaint, written statement evidence on record 

as nowhere it is mentioned by defendants which were the necessary 

parties who were not made party in this suit by plaintiffs, hence not 

impleading the party who are not suggested by the defendants does 

not make this suit bad. Hence this issue is decided in favour of the 

plaintiff and against defendant. 

22. ISSUE NO.4: This issue is the most important issue which is going to 

be detrimental in deciding this suit. On discussion of evidence given by 

almost all the witnesses from both the sides it is revealed that how 

defendant in 2002 procured the signature of a dead man on the sale 

deed of the suit land when that man had already died in 1974. 

Furthermore subsequent Exhibits by defendant raises suspicion on the 

mutation of suit land in his name. All the witnesses have admitted that 

suit land belonged to plaintiff and the land on which building of 

defendant i.e., Bazaar Bebasayee Santha is standing has nothing to do 

with the suit land. Therefore, it is proved by the plaintiffs that mutation 

order dated 09.09.2002 of the circle officer, Harisinga Revenue circle 

passed in Mutation Case No. 14/2002-03 in the name of defendant no.1  

is illegal and hence liable to be cancelled, therefore, this issue too is 

decided in favour of plaintiff and against defendant. 

23. ISSUE NO.5: Since all the issues have been decided in favour of 

plaintiff and against defendant therefore plaintiff is entitled to the 

relief/reliefs he had prayed for i.e, declaration of that mutation order 

dated 09.09.2002 of the circle officer, Harisinga Revenue circle passed 

in Mutation Case No. 14/2002-03 in the name of defendant no.1  is 
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illegal and hence liable to be cancelled, and plaintiffs is also entitled to 

the relief of order of precept directing the Circle Officer of the 

concerned Circle office to delete the name of defendant no.1 from the 

chitha/Jamabandi of periodic patta no.416 of Tangla Town, Mouza 

Dakua which the plaintiffs are entitled to and any other relief which 

they are entitled to. 

24. ISSUES no.06 & 07: these two issues arising out of counter-claim by 

defendant whether it is maintainable in its present form or has cause of 

action. On perusal of pleadings of counter-claim as well as evidence 

and other materials on record reveals that since Jadu Muchi who was 

the original owner of the suit land died in the year 1974, how he could 

put sign on the sale-deed which was made in 2002 which made 

defendant no.1 get his name mutated in the place of Jadu Muchi by 

way of purchase of suit land. Therefore these two issues are decided in 

the favour of plaintiffs and against defendant. 

25. ISSUES NO.08: On perusal of pleadings as well as discussion of 

evidence of witnesses of both sides and meticulously perusal of exhibits 

of both parties transpires that defendant does not have any right, title 

and interest over the suit land which was shown to be purchased by 

defendant from Lt. Jadu Muchi on 09.09.2002 by registered sale deed 

no. 267/2002 dated 15.03.2002 as plaintiffs successfully proved the 

death of executant Jadu Muchi way back 1974. As such this issue is 

decide in favour of plaintiffs and against defendant. 

26. ISSUES NO. 9 & 10: After considering the discussion of above noted 

issues it is pertinent that defendant is not entitled to the decree as he 

prayed for and is no entitled to the relief or relieves if any relating to 

the suit land. 
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    ORDER 

 

27. In view of the discussions made above and the decisions reached in the 

foregoing issues, the suit of the plaintiff is decreed on contest with cost 

against the defendant. 

28. Plaintiffs are entitled to following reliefs: 

a) Declaration of decree of right, title and interest over the suit land 

i.e., Schedule B land; 

b) Further declaration of decree that mutation order dated 09.09.2002 

of the Circle Officer, Harisinga Revenue Circle passed in Mutation 

Case No. 14/2002-03 in the name of defendant no.1 is illegal and 

hence liable to be cancelled.  

c) Order of precept is issued directing the Circle Officer of the 

concerned Circle office to delete the name of defendant no.1 from 

the chitha/Jamabandi of periodic patta no.416 of Tangla Town, 

Mouza Dakua. 

d) Cost of the suit. 

e) The counter-claim of defendant is dismissed without cost. 

29. Prepare decree accordingly. 

30. Given under my hand and the seal of this court, on this the 23rd day of  

December , 2019, At Udalguri. 

         

 

 

      Kumari Arti 

Munsiff, Udalguri, BTAD, ASSAM 
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APPENDIX 

 

A) Plaintiff’s Exhibits: 

Ext-1 is the certified copy of Jamabandi of P.P. no. 416 of 

Tangla Town in two pages. 

Ext-2 is the Xerox copy of Khiraji Patta no. 416. 

Ext-3 is the certified copy of Jamabandi of P.P. no. 333. 

Ext-4(1), 4(2)(3) are the revenue pay receipts of P.P. no. 416. 

Ext-5 is the Xerox copy of deed of declaration having issue no. 

12199 executed on 29.09.15 in four pages.  

Ext-6 is the Xerox copy of PP no. 333. 

Ext-7 is the Xerox copy of Death Certificate of Jadu Muchi. 

Ext-8 is the Xerox copy of Non-Encumbrance Certificate. 

Ext-9 is the photocopy of Bazaar Bebasayee Santha Building.  

Ext-10 is FIR of Mangaldai PS Case no. 672/15 in six pages. 

Ext-11 is the certified copy of order of CJM, Mangaldai in 

connection with case no. 672/15. 

Ext-12 is the zimma petition in Mangaldai PS case no. 672/15 in 

two pages. 

Ext-13 is the certified copy of deed declaration having issue no. 

12199 executed on 29.09.15 in four pages.  

Ext-14 is the mutation case record of mutation case no. 

14/2002-03. 

Ext-15 is the original copy of Khiraji Patta no. 416.  

Ext-16 is the original death certificate of late Jadu Muchi. 

B) Defendant’s Exhibits: 

          Ext-A is the volume of register of the office of Sub- Registrar, 

Darrang, Mangaldai. 

Ext-B is certified copy of Jamabandi dag no. 333/416, PP no. 1 

(old) and 2(new) of Dakua mouza Tangla Town  dt. 12.01.2003. 

Ext-C is original sale deed bearing sale deed no. 264/2002 dt. 

15.03.2002 executed by Jadu Muchi in the office of Sub-Registrar, 

Darrang. 
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Ext-D in nine pages of exhibits from C1 to C9 are signatures of 

Jadu Muchi. 

Ext-E is revenue receipt  serial no. 101770 dt. 30.11.2016. 

Ext-F is revenue receipt serial no. 170278 dt. 06.04.2015. 

Ext-G is revenue receipt serial no. 183430 dt. 04.12.2014. 

Ext-H is revenue receipt serial no. 661821 dt. 13.02.2013. 

Ext-I is revenue receipt serial no. 532966 dt. 30.01.2012. 

Ext-J is revenue receipt serial no. 628384 dt. 25.03.2011. 

Ext-K is revenue receipt serial no. 284124 dt. 05.03.2009. 

Ext-L is revenue receipt serial no. 67573 dt.12.01.2009. 

Ext-M is revenue receipt serial no. 3384800 dt. 12.01.2009.  

Ext-N is miscellaneous receipt issued by Tangla Town 

Committee serial no. 6189 book no. 62 dt. 05.12.2016. 

Ext-O is miscellaneous receipt issued by Tangla Town 

Committee serial no. A386  book no. 04 dt. 06.12.2013. 

Ext-P is miscellaneous receipt issued by Tangla Town Committee 

serial no. 12662  book no. 127 dt. 14.06.2011. 

Ext-Q is miscellaneous receipt issued by Tangla Town 

Committee serial no. 591  dt. 23.02.2005.  

Ext-R is miscellaneous receipt issued by Tangla Town Committee 

serial no. 521  dt. 26.06.2002.  

Ext-S is one certificate issued by Tangla Town Committee before 

TTC-05-05/2016/17/663  dt. 15.03.2017.  

Ext-T is voter list of the year 2005 of 64 Panery LSC, part no. 

123 of Tangla Town ward no. 03. 

Ext-U is voter list of 64 Panery LSC of the year 1997 part no. 03 

of Tangla Town. 

Ext-V is certificate of issued by Circle Officer Harisinga revenue 

circle, Tangla bearing HRC/Misc.01/2017/6585 dt. 21.06.2017. 
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C) Plaintiff’s Witnesses: 

PW 1-   Sri Kusheswar Ram 

PW 2 – Sri Rupesh Singh 

PW 3 – Sri Megh Nath Singh 

PW 4 – Sri Ranjit Deka  

PW 5 – Sri Biren Das 

D) Defendant’s Witnesses: 

DW 1 – Sri Ajit Kumar Saha 

DW 2 – Sri Nanda Dulal Dhar  

DW 3 – Sri Dulal Saha 

DW 4 – Sri Amalendu Chandra 

DW 5 - Sri Suklal Saha 

DW 6 – Sri Nalini Kt. Das  

DW 7 - Sri Nabajit Das 

DW 8- Md. Makibar Rahman 

 

 

     Kumari Arti 

     Munsiff, Udalguri, BTAD, ASSAM. 

 


